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2 IR TTeTe (SATYIRTN), 24 3fERTER 2019

The 31st July 2019

No.-7/Astha.04-05/2019-10335 /G.A.—In exercise of the powers conferred by
section 32 of Bureau of Indian Standard Act, 2016 (11 of 2016), the Governor of Bihar
hereby empowers the Court of Sub-Divisional Judicial Magistrate for trial of all punishable
offences or conspiracy or attempt or abetting of committing any offence relating to under
the Act or the preview of Act in counsistent with the Act.

2. The new regulations are issued under the Bureau of Indian Standards Act, 2016,
the regulations and orders made under the provisions of the Bureau of Indian Standards Act,
1986 shall have continued effect.

3. This shall come into force from the date of its publication in the official gazette.

By the order the Governor of Bihar,
SHIV MAHADEV PRASAD,

Under Secretary to Goverment.
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